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Government of Jammu and Kashmir
Finance Department

Notification
Srinagar, the 14 june, 2018

SRO 3_‘}‘ In exercise of the powers conferred by sub-section (8) of section 67 of the Jammu
and Kashmir Goods and Services Tax Act, 2017(Act No. V of 2017) (hereinafter referred 1o as

the said Act), the State Government on the recommendations of the Council hereby nolifies the
goods or the class of goods (hereinafter referred to as the said goods) mentioned in the Schedule
below, which shall, as socn as may be after its seizure under sub-section (2) of section 67 of the
said Act, be disposed of by the proper officer, having regard to the perishable o hazardous

nalure, depreciation in value with the passage of time, constraints of slorage space or any other
relevant considerations of the said goods.

Schedule

(1) Saltand hygroscopic substances

(2) Raw (wet and salted) hides and skins

(3) Newspapers and periodicals

(4) Menthol, Camphor, Saffron

(5) Re-fills for ball-point pens

(6) Lighter fuel, including lighters with gas, not having arrangement for refilling

(7) Cells, batteries and rechargeable batlenes

(8) Petroleum Products

(9) Dangerous drugs and psychotropic substances

(10) Bulk drugs and chemicals falling under Section VI of the First Schedule to the Customs Tanff Act,
1975 (51 of 1975)

(11) Pharmaceutical products falling within Chapter 30 of the First Schedule to the Customs Tanf Act,
1975 (61 of 1975)

(12) Fireworks

(13) Red Sander

(14) Sandalwood

(15) All taxable goods falling within Chapters 1 to 24 of the First Schedule to the Customs Tanif Act.
1975 (51 of 1975)

(16) All unclaimed/abandoned goods which are liable to rapid depreciation in value on account of fast
change 1n lechnology or new models elc. .

(17) Any goods seized by the proper officer under section 67 of the said Act, which are Io be
provisionally released under sub-section (6) of section 67 of the said Act, but provisional release
has not been taken by the concemed person within a penod of one month from the date of
execulion of the bond for provisional release.

The notification shall come into force with effect from 13® day of June, 2018.
Sdl-
(Navin K. Choudhary), IAS

Principal Secretary to Government.
Finance Department.

No. ET/Estt/119/2017-I Dated.14 - 06 - 2018.
Copy to the:- |
1 Secretary, GST Council, New Delhi.
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All financial Commissioners

Pnincipal Secretary to Hon'ble Governor

All Principal Secretanes to Government.
Prncipal Secretary to Hon'ble Chief Minster
All Commissioner/Secretanes to Government.
Divisional Commussioner, Jammu/Kashmir.
Excise Commissioner, J&K

Commissioner, Commercial Taxes, J&K Srinagar.

~ Principal Resident Commissioner, J&K govemment , New Delhi,

Additional Commissloner, Commercial Taxes (Adm) Jammu/Kashmir
Additional Commissioner, Commercial Taxes Tax Planning, JAK.

Pvt. Secretary to Hon'ble Finance Minister.
Pyt Secretary to Hon'ble Minister of State for Finance.

President Kashmir Chamber of Commerce & Industry,

President Federation of Industry, Kashmir
President Chamber of Commerce & Industry, Jammu.

Kashmir.

President Industries Association Ban Brahmana/Samba,

President Tax Bar Association, Jammu/Srinagar.

General Manager, Government Press Jammu/Kashmir
Private Secretary to Principal Secretary to Govemment , Finance Department.

Govermnment Order file/Stock file/incharge website

C/ T Cls
[mmam/u{;geer Alam ff’/{

Under Secretary to Govemment
Finance Department
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